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done by the Administration in Anda-
man and  Nicobar Islands during
Emergency and if so, what are the
findings of such review; and

(b) the reasons for delay in tlaking
the decision?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI DHANIK LAL MANDAL): (a)
and (b): A Special Review Commitiee
was set up by the Andaman and Nico-
bar Administration for the purposc
of reviewing the cases of compulsory
retirement during Emergency. In 18
cascs, orders of compulsory retirement
have been set aside while in i9 cases
the Special Review Committee came to
the conclusion that the compulsory
retirement of the employees was justi-
fied. 2 cases could not be considered
by the Special Review Committee be-
cause these were sub-judice. In re-
maining 8 cases complete information
is being collected for taking them up
for review.

No employees were reirenched dur-
ing the emergency.
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